197 Written Answers

(v) mgfas anfaal qur sgqfaa
aifen srfal ¥ 39 sAarfE) ) g
et § oY @7 921 & AT § ot S
g 9fi qU F F @ E )

() Fr 3TN wwr (%) ¥ afgw
i g s fag fagifes dxea &
AR &R & fAge s &1 fa=ar
g R

(=) ufz 7Y a o+ Fa1 Frw §7

fiver( e § T A (s IR
fag) : (5) o (w). faa<a aa1 92w
93 @1 § | [gEETa § <@ war
el gemr LT-2828/68]

(7) ww 7 Saav
(w) g 785
(=) 9 (9). 9@ 78 9377 1

Service Conditions of Employees of
Chandigarh Administration

5372. SHRIMATI NIRLEP KAUR : Will
the Mtnister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that Chandigarh
Administration have not framed any Rules
regarding the conditions of service of its
employees, viz, seniority probation and
confirmation ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
VIDYA CHARAN SHUKLA) (a) Yes ; Sir.

(b) The bulk of the staff in the Admi-
nistration has bsea taken on deputation
from Punjab, Haryana and Himachal Pra-
desh. Hence, the nscessity of framing rules
regarding their seniority etc. doss not arise.
Departmeats like- Printing aad Stationsry
and Baoginesring which havs their owa cad-
res follow the rules of old Paajao.
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Auction in Chandigarh

5373. SHRIMAT! NIRLEP KAUR :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the time of
the auction conducted by th: Estate Office,
Chandigarh for the 15th April, 1958 being
inconsistent with that published through the
press had been corrected through a Notice
of the Sth March, 1968 with an obvious
margin of more than 30 days ; and

(b) if so, whether the notice of the 20th
March, 1968 was a concocted document and
falsely made a ground for setting aside the
sale proceedings of the 15th April, 1968 with
the motive to do under favour to the high-
est bidder at the cost of the interests of
both the Government and the affected
person ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No, Sir.
The inconsistency in time existed in the
proclamation pasted outside Collecior's-_
Office on 29-2-68 and the one sent to the
press on 5-3-68. In the former the tim. of
auction mentioncd was 10 A.M. while in .he
latter it was 3 P.M. To remove the incon si-
stency a fresh notice was issued on
20-3-1968 which did not leave the margin
of 30 days contemplated in Section 82 of
the Punjab Land Revenue Act, 1887.

(b) It is incorrect that the notice dated
20-3-1968 was a concocted document issued
to create the ground for setting aside the
sale and thereby benefitting the highest
bidder.

"z agde fowr g

5374. «t fagiw fag . ¥ qu-wwd
4 aF wary N 0w 0w

(%) war goex * frwt AW
w AT § gEwT aArE wty § & oy e
t w)fs faer wg N e A @
farq afcaga & qrem g @ifea § ; W





